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Government of Jammu and Kashmir a5 é “3; #;-"I
Labour and Em Ployment Department ,,;" -

NOTIFICATION
DAY ey The, [ T gemuemy La 2l

(i] The Jammuy ang Kashmir Payment of Wages Rules, | 972
{i1) The Jammu ang Kashrmir Minimgm Waprs Rules, 19732,

made by the Jammuy ang Kashmir Government N exercise of the Powers conferred
by the Payment of Wages Act, 1038 (4 of 1936), the Minimum Wages Act, 1948 (11
of 1948}, as the case may be, which are repealed by section 59 of the Code g

which this notification 18 published are made available to the puhlic:

1. Short title, extent and commencement.-{1) Thege riles may be called the
Code on Wages Jammu and Kashmir Rules, 2024,

2.  Definitions - In these rules, unless the subject or context otherwise requires,

{al "authorjty™ Means the authority appointed by the Jammu and Kashemir
Government under sub-section (1) of sectiongs:

[b] “appeliate authority” tneans the appellate  authority a Ppointed by the
Jammu end Kashmir Government under sub- section () of section 49:

/  [c) “appeal” meang an appeal preferred under sub-section (1) of seetion 49;
i,‘ (d} "Board” means the Jammu and Kashmir Advisory Board constituted by the

e} *Chairperson® means the chairpersan of the Board;
() "Code” means the Code an Wamen SAan wmn oo
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(B} “committec” means a committee appainied by the Jammuand Kashmir
Government under clause (a) of sub-section (1) of section &,

(h) “day™ means a period of 24 hours beginning at mid-night:

(1l “Form" means a form dppended to these rules;

(il “highly skilled Occupation” means an occupation which calls in it
performance a specific level of perfection and required competence acquired
through intensive technical or professional training or practical occupational
expenience for a considerable period and also requires of an employee to

assume full responsibility for his judgment or decision involved in the
execution of such occupation:

(k

i

“Inspector-cum-Facilitator” means a person appointed by the Jammu and

Kashmir Government, by notification under sub-section (1) of section 51;
(] *member” means a member of the Board and includes its Chairperson:

[m)"Municipal Corporation area” means an area which falls under the
Jammu /Srinagar Municipal Corporation ;

() “Municipal Committee,/ Municipal Council area” means an area which falls
under Municipal Committee/ Municipal Council:

(@] “rural arca® means the area which does not fall under Municipal
Corporation and Municipal Committes/Municipal Council: :

(P} “registered trade union® means a trade union repistered under The Trade
Unions Act, 1926 (16 al1O26);

(@) “Schedule” means the schedule to these rules;

[r] "section” means a seetion of the Code;

{s) “semi-skilled occupation” means an occupation which in its performance
regquires the application of skill gamed by the experence on job which is
capable of being applied under the supervision or guidance of a skilled
employee and includes supervision over the unskilled occupation:

(t} “skilled occupation” means an occupation which invelves skill and
competence in its performance through experience on the Job or through
raining as an apprentice in a technical or vocational institute and the
performance of which calls for imitiating and judpment:

(L) "unskilled occupation” means an ocCupation which in its performance
requires the application of simply the operating experience and involves no
further sldlls:

(v) all other words and expressions used herein in these rules and not defined
shall have the meanings respectively assigned to them under the Code,

CHAPTER 11

Minimum wages
Manner of calculating the minimum rate of wages.—{1| for the purposes of

sub-section (5) of section 6, the minimum rate of wages shall be fixed on the day
basis keeping in view the following criteria®, namely;-

() the standard working class family which includes a spouse and two child{-en
apart from the earning worker; an equivalent of three adult consumption
units;

() A mnet intake of 2700 calories per day per consumption unit;
(Il 66 meters cloth per year per standard working class family;
(V) Housing rent expenditure to consttute 10 per cent of food and clothing
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(Vh Fuel, electricity and other miscellaneous items of expenditure to constitute 20
per cent of minimum wage; and —

V) Expenditure for children education, medical requirement, recreation and
expenditure on contingencies,

Note: The provisions of the rule 3 are based on the criteria declared in the Judgmeni
in Workmen Represented by Secretary vs. Management of Reptakos Breft. And Co,
Lid. and Anr., 1992 AIR 504 Fronounced by the Hon'ble Supreme Court and on the
recommendations of the 15%ndian Labkour Conference (ILC) to constitute 25 per cent
of minimum wage:

(2) when the rate of wages for a day is fixed, then, such amount shall be divided by
eight for fixing the rate of wages for an hour and multiplied by twenty six for fixing
the rate of wages for a month and in such division and multiplication the factors of
one-hall and more than one-half shali be rounded as next fisure and the factors less
Lthan one-half shall be 1gnored.

4.  Norms for fixation of minimum rate of wages.-{1)While fixing the finimum
rate of wages under section 6, the Jammu and Kashmir Government shall divide
the concerned peographical area into three categories, that is to say ares under
Municipal Corporations; area under Municipal Committees /Municipal Councils
and rural area.

@)  The Jammu and Kashmir Government shall constitute a technical committee
for the purpose of advising the Jammu and Kashmir Government in respect of skill
categorization, which shall consist of the following members, namely:-

{i) Cnmmissinncrfﬁtcmtary to Government, Labour & Employment (Jamimu
and Kashmir| -Chairperson;:

(i) Cumn:.iaaimlurjﬂccretary o the Government J&K, Law, .Justice and
Farliamentary Affairs, Department - Member,

(i} Labour Commissioner , J&K-Member Cum Secrctary:

{iv) Director kil Development and Entrepreneurship, Government of J&K -
Member ;

{vi  Director Employment, Government of JEK -Member;

Wi} Additional /Deputy  Secretary to  Govi, JEBK  Labour &Employment
Department- Member; and

i) Two technical experts in wage determination as nominated by the Jammu
and Kashmir Government -Members

%  The Jammu and Kashmir Government shall, on the advice of the technical
commitiee referred to in sub-rule (2), categorize the occupations of the employees
into four categorics that is to say unskilled, semi-skilled, skilled and highly skilled
by modifying, deleting or adding any entry in the categorization of such
occupations specified in Schedule A,

#) The technical committee referred in sub-rule(2)shall while advising the
Jammu and Kashmir Government under sub-rule (3] take into account, to the
possible extent, the national classification of occupation or natonal skilis
qualification frame work or other similar frame work for the time being formulated
to identify occupations,

made so that the cost of living allowaniee and the cash value of the concession in

Q'{,[;" s Time Interval for revision of dearness allowance.- Endeavour shall he
.-"f

Y

respect of essential commodities at concession rate shall be computed once before
1= April and then beforelst October in every year to revise the dearness allowance
payable to the employees on the minimum wages,
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6. Number of hours of work which shall constitute a normal working
day.—(1]The normal working day under clause la) of sub-section (1) of
section 13 shall be comprised aof cight hours of work and one or more
intervals of reat which in total shall not exceed one hour.

1} The working day of an employee shall be so arranged that inclusive of the
mtervals of rest, if any, it shall not spread over more than twelve hours on any day.

3} The provisions of sub-rules (1) and |2) shall, in the cage of an employee
emploved in agricultural employment, be subject to such modifications as may,
fiom time to time, be determined by the Jammu and Kashmir Government.

(4  Nothing in this rule shall be deemed to affect the provisions of the Factories
Act, 1948 (63 of] 948,

7. Weekly day of rest.— (1) Subject to the provisions of this rule, an
employee shall be allowed o day of rest every week (hereinafter referred to as “the
reat day”®| which shall ordinarily be Sunday, but the emplover may fix any other day
of the week as the rest day for any emplovee or class of employees:

Frovided that an cmplayee shall be entitled for the rest day under this sub-
rule if he has worked under the same employer for a continuous period of not less
than six days:

Frovided further that the employee shall be informed of the day fixed as the
rest day and of any subsequent change in the rest day before the change is
cliected, by display of a notice to that effect in the place of employment at the place
specified by the Inspector-cum-Facili tator in this behall

Explanation: For the purpose of computation of the continueus period of not less
than six days specified in the brst proviso to this sub-rule, any day on which an
employee is required to attend for work but is mven only an allowance for
aftendance and is not provided with work, a day on which an employee is laid off
on payment of compensaton under the Industrial Disputes Act, 1947 (14 of
1947),.and any leave ar holiday, with or without pay, granted by the employer to an
employee in the period of six days immediately preceding the rest day, shall be
deemed to be days on which the employee has worled.

(2} Any such employee shall nat be required or allowed to work on the reat day
unless he has or will have a substituted rest day for a whole day on ene of the five
days immediately before or after the rest day:

Provided that no substitution shall be made which will result in the
employee working for more than ten days consecutively without a rest day for a
whole day,

3]  Where in accordance with the foregoing provisions of this rule, any employee
works on a rest day and has been gven a substituted rest day on any one of the
five days before or after the rest day, the rest day shall, for the purpose of
calculating the weekly hours of work, be included in the week in which the
substituted rest day occurs,

) An employee shall be granted-

- (8)  for rest day wages caleulated at the rate applicable to the next preceding day;

amnd

(b} where he works on the rest day and has been given a substituted rest day,
then, he shall be paid wages lor the rest day on which he worked, at the overtime
rale and wages for the substituted rest day at the rate applicable to the next

preceding day:



Provided that where- =" I{— —

(i} the minimum rate of wages of the emploves as notified under the Code has
been worked out by dividing the minimum monthly rate of wages by twenty- six; or

(il the actual daly rate of wages of the emplovee has been worked out by
dividing the monthily rate of wages by twenty-six and such actual daily rate of
Wages is not less than the notified mimimum daily rate of wages of the employee,
then, no wages for the rest day shall be payable: and

(i) the employee works on the rest day and has been given a substituted rest
day, then, he shall be paid, only for the rest day on which he warked, an amount
equal to the wages payable to him at the overtime rate;

and, if any dispute arises whether the daily rate of wages has been worked out in
accordance with the pProvisions of this proviso, the Labour Commissioner J&K or
the Deputy Labour Commissioner or the Assistant Labour Commissiones [Jammu
and kashmir] having territorial Jurisdiction may, on application made to him in this
behalf, decide the same, alter giving an opportunity to the parties concerned tn
make wrillen representations.

Provided further that in case of an employee governed by g piece-rate system, the
wages for the rest day, or the substituted rest day, a5 the case may be, shall be
such as the Jammu and Kashmir Government may, from time to time determine
having regard to the minimum rate of wapges fixed under the Code, in respect of the
employment,

Explanation: In this sub-rule next preceding day' means the last day on which the
employee has worked, which precedes the rest day or the substituted rest day, as
the case may be; and where the substituted rest day-falls on a day immediately
after the rest day, the next preceding day means the last day on which the
employee has worked, which precedes the rest day.

(5} The provisions of this rule shall not operate to the prejudice of more
favourable terms, if any, to which an employee may be, entitled under any other
law or under the terms of any award, agreement or contract of service, a.ndl:i.n such
A case, the employee shall be entitled anly to more favourable terms aloresaid.
Explanation: For the purposes of this rule, ‘week’ shall mean a period of seven
days beginning at midnight on Saturday night.

8. Night shifts.—Where an employee in an employment works on a shift which
extends beyond midnight, then, -

(8] & rest day for the whole day for the purposes of rule 7 shaﬂ.lj.n this case
means & period of twenty- four consecutive hours beginning from the time when his
shift ends; and

(b} the following day in such a case shall be deemed to be the period of twenty-
four hours beginning from the time when such shift ends, and the hours after
midnight during which such employee was engaged in work shall be counted
towards the previous day.
9. The extent and conditions for the purposes of sub-section (2) of section
13.-In case of emplayees-
\a]  engaged in any emergency which could not have been foreseen or prevented;

i 1aturecipreparatoryorcomplementaryworlowhichmustnes
Eﬂﬁﬁmﬁf ::-.thl:gde the ?mits Iaidwdnum ?ﬂ!‘ the general working in the
employment concerned;

b L
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5 to be completed before

(d] engaped in any work which for technical reasons ha
the duty is over; and

(e} engaped in a work which could not be carried an except at tmes dependent
on the irregular action of natural forces;

the provisions of rules 6, 7 and 8 shall apply subject to the condition that —

(i)  the spread over of the hours of work of the employee shall not exceed 16
hours in any day: and

{iy  the actual hours of work excluding the intervals of rest and the periods of
inaction during which the emplayee may be on duty but is not called upon to
display either physical activity or sustained attendance shall not exceed @ hours in
any day.

10. Longer wage period.-The longer wage period for the purposes of mindmum
rate of wages under section 14 shall be by the manth,

CHAPTER III
PAYMENT OF WAGES

11. Recovery under sub-section (4} of section 18.-where the total deductions
authorized under sub-section (2] of section 18 exceed filty per cent. Of the wages of
an employee, the excess shall be carried forward and recovered from the wages of
suceeeding wage period or wage periods, as the case may be, in such instalments
50 that the recovery in any month shall not exceed the hfty per cent. OF the Wages
of the employee in that month,

12. The authority under sub-section (1) of section 19.- The Assistant labour
commissioner having jurisdiction over the place of work of the emplovee concerned
shall be the authority for the pPurposes of sub- section (1) of section19.

13. The manner of exhibiting the notice under sub-section (2) of section 19.-
& notice referred to in sub-section (2) of section 19 shall be displayed at the
conspicuous places in the premises of the waork place in which the employment is
carried on, so that tvery concerned emploves would be able casily to read the
contents of the notice and a copy of the notice shall be sent to the inspector-cum-
facilitator having jurisdiction,

14, The procedure under sub-section (3) of section 19 .-the emplover shall give
an intiration in writing specifying therein the detailed particulars for obtaining the
approval of the imposition of fine to the Assistant labour commissioner referred to
in rule 12 who shall, before granting or refusing the approval, Eive opportunity of
being heard to the employes and the employer concerned.

15. [Intimation of deduction.-{1)Where an employer makes any deduction in
pursuance of the proviso to sub- section (2] of section 20, he shall make intimation
of such deduction to the Inspector-cum-Facilitator having jurisdiction within 10
days from the date of such deduction explaining therein the reason of such
deduction.

(2] The Inspector-cum-Facilitator shall, after receiving intimation under sub-rule
(1), examine such intimation and if he finds that the explanation given therein is in
contravention of any provision of the Code or the rules made there under, he shall
initiate appropriate action under the Code Against the employer.

16. Procedure for deduction under sub-section (2] of section 21.-Any
employver desiring to make deduction for damages or loss under sub-section (1) of
section 21 from the wages of an employee shall -

(i} explain to the employee personally and also in writing the damage or loss of
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goods expressly entrusted to the En'ipll:r_'.rcu for custody or for loss of money for

which he is required to account and how such damages or loss is dircctly
attributable to the neglect or default of the employes; and

(i) thereafter, give the employee an opportunity to offer any explanation and
deduction for any damages or loss, if made, shall be intimated to the employee
within fifteen days from the date of such deduction.

17. Conditions regarding recovery of advance under section 23.-The recovery,
as the case may be of,-

{y  advances of money given to an cmployee after the employment begins under
clavse (b)) of section 2301

(i) advances of wages to an employee not already earned under clause (c) of
gection2d,

shall be made by the emplover from the wages of the concerned employee in
instalments determined by the employer, so a3 any or all mstalments m a wage
period shall not exceed fifty per cent of the wages of the cmployee in that wage
period and the partculars of such recovery shall be recorded in the register
maintained in Form-L

18. Deduction nnder section 24.-Deductions for recovery of leans granted for
house building or other purposes approved by the Jammu and Kashmir
Government, and the interest due in respect thereof shall be, subject to any
direction made or circular issued by the Jammu and Kashmir Government from
time to time regulating the extent to which such loans may be granted and the rate
of interest shall be pavable thercon.

CHAFTER 1V

Jammu and Kashmir Advisory Board

. Procedure of Jammu and Kashmir Advisery Beard under sub-section (10} of

sectiond2

19. Constitution of the Board.-(1) The Board shall consist of the persons to be
nominated by the Jammu and Kashmir Government representing employers and
employess as specified in clauses (a) and (b) of sub-section (6) of section 42 and the
independent persons of that sub section as specified in clause(c).

{2}  The persons representing employers as referred 1o in clause (a) of sub-section
{6] of section 42 shall not be less than Eight and the persons representing
employees referred to in clause (b} of that sub-scction shall also not be less than

Eight.

{(3) The independent persons specified in clause (¢} of sub-section. (6] of scction
42 to be nominated by the Jammu and Kashmir Government shall consist of the
following, namely:-

{i) The Chairperson;

{iy Two Members of State Legislature |

@i} Adm, Secretary Labour & Employment Department J&K (Member)
fiv] Labour Commissioner J&K [member Cum Secretary)

(v} Two members each of whom, shall be a professional in the field of wages and
labour related issues;

(vii one member who is or has been a presiding officer of an Industrial Tribunal
constituted by the Jammu and Kashmir Government under section 7A of the
Industrial Disputes Act, 1947 (14 of 1947 and
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(4) The Jammu and Kashinic Government shall, while nominating the members
of the Board, tale into account that the independent members under sub-rule 2
shall not exceed one-third of the total members of the Board and one- third of the
members of the Board shall be WOImMEeT.,

20. Meeting of the Board. - The Chairperson may, subject to the provisions of
rule 23, call & meeting of the Board, at any time he thinks fit:

Provided that on requisition in writing from not less than one half of the
members, the Chairperson shall call a meeting within thirty days from the date of
the receipt of such requisition.

21. Notice of meetings. - The Chatrperson shall Gx the date, time and place of
every mecting and a notice in writing contamng the aforesaid particulars along
with a list of business to be eonducted at the meeting shall be sent to sach member
by registered post and clectromically at least fifteen days before the date fixed for
such meeting:

Provided that in the case of an emergent meeting, notice of seven days only may be
given to every member.

22. Functions of Chairperson. - The Chairperson shall-
(i} preside at the meetings of the Board:

Provided that in the absence of the Chairperson at any meeting, the members shall
elect from amongst themselves by a majority of votes, a member who shall preside
at such meeting;

(i} decide apenda of each meeting of the Board;

(i) where in the meeting of the Board, if any issue has to be decided by voting,
conduct the voting and count or cause to be counted the secret voting in the
mesting:

23. Quorum. - No business shall be transacted at any meeting unless at leasi
one-third of the members and at least one representative member each of both the
ecmployers and an employee are present:

Provided that, if at any meeting less than one-third of the members are
present, the Chairperson may adjourn the meeting to a date not later than seven
days from the date of the original meeting and it shall thereupon be lawful Lo
dispose of the business at such adjourned meeting irrespective of the number of
members present:

Provided further that the date, time and place of such adjoumed meeting
shall be intimated to all the members electronically or by a Registered post,

24. Disposal of business of the Board.- All business of the Board shall be
considered at a meeting of the Board, and shall be decided by a majority of the
votes of members present and voting and in the event of an equality of votes, the
Chairperson shall have a casting vote:

Provided that the Chairperson may, if he thinlks fit, direct that any matter
shall be decided by the circulation of necessary papers and by sccuring written
opinion of the members:

Provided further that no decision on any matter under the preceding proviso
shall be taken, unless supported by not less than two-thirds majority of the
members,
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25. Method of voting.- Votng in the Board shall ordinarily be by show aof hands,
but if any member agks for voling by ballot, or if the Chairperson so decides, the
valing shall be by secret ballot and shall he held in such mannper as the

Chairperson may decide,

26. Proccedings of the meetings.- (1) The proceedings of each meeting of the
Board showing inter aliy the names of the members present thereat shall be
forwarded to each member and to the Jammu and Kashmir Government as S0011
after the meeting as posaible, and in any case, not less than seven days before the
next meeting.

[2] The proceedings of each meeting of the Board shall be confirmed with such
madification, if any, as may be considered necessary at the next meeting,

27. Summoning of witnesses and production of documents.-[1] The
Chairperson May summon &any person to Appear as a witness if required in the
course of the discharge of his duty and FEqUIre any person Lo produce any

be entitled to an allowance for expenses by him in accordance with the scale for the
tite being in fores for Payment of such allowance o witnesses appearmg before a
civil court.

28. Appointment of the committees.- The Jammu and Kashmir Government
May constitute as many commitless under elause {a) of sy b-gection (1) of section 8
as 1t considers necessary for the purposes specified in that clause.

I Terms of office of members of the Board under sub-section {11) of
section 42,

29, Term of office of members of the Board.-(1)The term of office of the
Chairperson or a member, as the casec may be, shall be normally two years
commencing from the date of his dppointment or nomination. as the case may he,
under sub-sectinon {11) of section 42:

Provided that such Chairperson or a member shall, notwithstanding the
expiry of the said period of two years, continue to hold office until his SUCCESsOr i5
appointed or nominated; as the case may be,

(2}  An independent member of the Board nominated to fill & casuil vacancy shafl
hold office for the remaining period of the term of office of the member in whose
place he is nominated.

3]  The official members of the Board shall hold office tll they are replaced by
respective such other official members,

()  Notwithstanding anything contained in sub-rules (), (2], and (3}, the
members of the Board shall hold office during the pleasure of the Jammu and
Kashmir Government,

30. Travelling allowanece.-The Chairman and every member of the Board, shall
be entitied to draw travelling and halting allowance for any journey performed by
him in connection with his duties at the rates specified for other similayr BORADS
in J&K by the Finance Department.

31. Officers and Staff- The Labour Commissioner Jammuy and Kashmir

32. Eligibility for re-nomination of the members of the Board.- An outgoing
member shall be eligible for re- nomitation for the membership of the Board for not
more than total two terms.
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33. Resignation of the Chairperson and other members of the Board.-(1) A
member of the Board, other than the Chairperson, may, by giving notice in writing
to the Chairperson, resign his membership and the Chairpersan may resign by a
letter addressed to the Jammu and Kashmir Uovernment.

(2] A resgnation shall take effect from the date of communication of its
scceptance or on the expiry of 30 days from the date of resignation, whichever is
earlier.

(2]  When a vacancy ocours or is likely to aceur in the membership of the Board,
the Chairperson shall submit a report to the Jammu and Kashmir Government
immediately and the Jammu and Kashmir Government shall, then, take steps to fill
the vacancy in accordance with the provisions of the Code,

34. Cessation of membership.- If & member of the Board, fails to attend three
conseculive meetings, without prior intimation to the Chairperson, he shall, coase
to be 8 member thereof,

35. Disqualification.- (1} A person shall be disqualified for being nominated as,
and for being a member of the Board—

(i) if he is declared to be of unsound mind by a competent court; or
(i) il be is an un-discharged ingolvent; or

(iiiy if before or after the commencement of the Code, he has been convicted of an
offence involving moral turpitude,

(2) If any question arises whether a disqualification has been incurred under sub-
rule (1], the decision of the Jammu and Kashmir Government thereon shall be
final,

CHAPTER V
PAYMENT OF DUES, CLAIMS, ete.

46. Payment under clause (a) of sub-scction (1) of section 44.- Where any
amount payable to an employee under the Code iz due after his death or on
account of his whereabouts not being known, and the amourit could not be paid to
the nominec of the employee until the expiry of three months from the date the
amount had become payable; then, such amount shall be deposited by the
employer with the Assistant Labour Commissioner having jurisdiction, who shall
disburse the amount to the person nominated by the employee after ascertaining
his identity within two months of the date on which the amount was so deposited
with him.

37. Deposit of the undisbursed dues under clause (b) of sub-section (1) of
section 44.-{1) Where any amount payable to an employee under this Code
remainsg undisbursed because either no nomination has been made by such
employee or for any other reason, such amounts could not be paid to the nomines
of employee until the expiry of six months from the date the amount had become
payable, all such ameunts shall be deposited by the employer with the Assistant
Labour Commissioner having jurisdiction before the expiry of the fifteenth day after
the last day of the said period of six months.

(2) The amount referred to in sub-rule (1) shall be deposited by the employer with
the Assistant Labour Commissioner having jurisdiction through bank transfer or
through a crossed demand draft obtained from any scheduled bank in India drawn
n favour of such Assistant Labour Commisaioner.

38. Manner of dealing with the undisbursed dues under clause (b) of sub-
section (1) of section 44, —{1) The amount referred to in sub rule (1} of rule 37
|beremafter in this rule referred (o as the amount] deposited with the Assistant
Labour Commissioner having jurisdiction shall remain with him and be inveated in
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the Jammu and Kashmir or State Government Securities or deposited as a fxed
deposit in 8 acheduled bank.

o

(2] The Assistant Labour Commissioner having jurisdiction will exhibit, as soon
as maybe possible; a notice containing such particulars regarding the amount as
the Assistant Labour Commissioner congiders sufficient for information at least for
fifteen days on the notice board and also publish such notice in any two
newspapers being circulating in the language commonly understood in the area in
which undisbursed wages were camed.

i3}  Subject to the provision of sub-rule (4), the Assistant Labour Comrmissioner
haying jurisdiction shall release the amount to the nominee or to that person who
has claimed such amount, as the case may be, in whose favour such Assistant
Laboor Commissioner has decided, after giving the opportunity of being heard, the
amount to be paid.

{#)  If the undisbursed amount remains unclaimed for a period of seven vears,
the same shall be dealt within the manner as directed by the Jammu and Kashmir
Government from time (o me in this behalf,

CHAFTER V1

FORME, REGISTERS AND WAGE SLIP

39. The form of a single application. - A single application may be filed under
sub-section (5] of secton 45 m Form-ll along with documents specified 1 such
Form,

40. Appeal,-Any person aggrieved by an order passed by the authonty under
sub-section (2] of section 45 may prefer an appeal under sub-section [1) of section
49 m Form-IlI, along with documents mentioned by the appellant in such Form, to
the appeliate authority having jurisdiction.

41. Form of register, ete.-[1) all fines and all realizations thereof referred to in
gub-gsection [8) of section 19 shall be recorded in a register to be kept by the
employer in form - [ appended to these rules, electronically or otherwise and the
authority referred to in said sub-scction (8) shall be the Assistant Labour
Commmassioner having junisdiction.

in Al deductions and all realizations relerred to in sub-section [3) of section 21

shall be recorded mn a register to be kept by the employver in Form- | appended to
these rules, electronically or otherwises,

i3y Every employer of an establishment to which the Code applies shall maintain
registers under sub-section (1) of section 50 in Form | and Form [V, electronically
or otherwise.

42. Wapge slip.-Every employver shall issue wage slips, electronically or otherwise
to the employees in Form V under sub-section (3) of section 50 on or before
payment of wages.

43. Manner of holding enquiry under sub-section (1) of section 53.-(1] When
a complaint is filed before the officer appointed under sub-section (1) of section 53
[(hereinafter in this rule referred to as the officer) in respect of the offences referred
to in said sub-section either by an officer authorized for such purpose by the
Jammu and Kashmir Government or by an employee aggrieved or a registered
trade union registered under the Trade Unions Act, 1920 or an Inspector-cam-
Facilitator, the officer, after conzsidering such evidences as produced before him by
the complainant, is of the opinion that an offence has been committed, shall issue
summaons to the offender on the address specified in the complaint fixing & date for
his appearance.

{z1 i the offender to whom the summons has been issued under sub rule (1)

appears ar is produced before the officer, he shall explain the offender the effence
complained against him and if the offender pleads guilty, the officer shall impose
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penallty on him in accordance with the provisions of the Code and when the
offender does not plead guilty, the officer shall take evidence of the witnesses
produced by the complainant on oath and provide opportunity of cross examination
of the witnesses so produced . The officer shall record the statement of the
wilnesses on oath and in cross examination in writing and talke the documentary
evidence on record.

(¥} The officer shall, after the complainant’s evidence is complete, provide
epportunity of defense to the accused person and the witnesses produced by the
accused shall be cross examined after their statements on cath by the complainant
and documentary evidence in defense shall be taken on record by the officer.

(4)  The officer shall after hearing the parties and considering the evidences both
oral and documentary decide the complaint in accordance with the provisions of
the Code.

44, The manner of imposing fine under sub-section (1) of section 56.-

(1JAn accused person desirous of making composition of offence under sub-section
(1) of scction 56 may make an application in Form VI electronically or otherwise to
the Gazetted Officer notified under said sub-section (1] off section 56,

(2} The Gazctted Officer referred to in sub-rule (1], shall, on receipt of such
application, satisfy himself as to whether the offence is compoundable or nol under
the Code and if the offence is compoundable and the accussd person agrees for the
tomposition, compromise the offence for a sum of fifty per cent of the maximum
fine provided for such offence under the Code, to be paid by the accused within the
time specified in the order of composition issued by such officer,

{3 Where the offence has been compromised under sub-rule (2] after the
institution of the prosecution, then, the officer shall send a copy of such order
made by him for intimation to the officer referred o in sub-section (1) of section 53
for needful action under sub-section (B} of section56,

CHAPTER VII
MISCELLANEQUS

45. Timely Payment of Wages.-Where the employees are employved in an
establishment through contractor, then, the company or firm or asseciation or any
other person who is the proprictor of the establishment shall pay Lo the contractor
the amount payable to him or i, as the case may be, before the date of payment of
wages s0 thal payment of wages to the employees shall be made positively in
accordance with the provisions of Section17,

Explanation.-For the purpose of this rule, the expression “firm® shall have the
meaning as assigned to it in the Indian Partnership Act, 1932 (9 of 1932).

46. Inspection scheme. - (1) For the purposes of the Code and these rules, there

shall be formulated an inspection scheme by the Labour Commissioner [Jammu

and Kashmir] with the approval of the Jammu and Kashmir Government.

(2} In the inspection scheme referred to in sub-rule (1), apart from other structural
Q.E facts, a number shall be specified in the scheme for each Inspector-cum-Facilitator

and establishment.

h! 4.
Vi Commissioner/ Secretary to Govi
Labour & Employment J&K.
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Schedule &
et
[See Rule 4 (3]] (’3 /{ J

[ 8.No. UNSKILLED :

| Beldar

2 Calf boy

d Caltleinin

4 Cleaner {(Mator shed, Tractor, Cartle, Yard, M.T)

5 Collecting foose fodder

f Cniry coalis

fi Mazdoor {Arporteuliurist Compost, Dairy's Haystaking, Irrigation, Manure, Stacking, Milk-

room, Kation room Siore, Anti-Malaria, M.E.)

] Daiver (Mule, Bullock, Camal, Domkey)

5 Dresser ? |

10 Briver (Bullocks Muls)

] Gruzler

12 D ryman

13 {Store-kazdoor)

[4 Canier {Shone),

15 | Breaker (using manual appliances)

6 Helper

|17 Messenger {0 ice) ¥

1% Mali
(19 | Syee

20 Tying and Carrying Joose hiy

21 fw-:r,pnr,

&2 Weighing and Carrying bales,

3 Weighman (Bales, pally),
24 | Waterman,

25 Stable man,

2 Trolly man

Z7 Vilveman,

24 Wiichman,
79 White Washer,
(30 | Wooderman,

a1 Wooder Woman,

37| Borryman,

33 Coalmim,

34 Condenser,

35 Attendant,

30 (irass Cinrer,

37 | Muchherslamadars,

38 | Condenser Attendant, E




m g
35 | Shuniers e
il Turner,
41 Bajri Spreader,
42 | Beater Women, LE
43| Bel-Woman,
44 | Chain Man,
45 Boait Man,
46 | Bucket Man,
47 Labourer {Boiler, Cattle Yard, Cultivation, Gensral Lowding and Unloading, Bunding, Carting=
Fertilizers, Harvesting, Miscellancous Seeding, Sowing, Thatching, Transplanting, Weeding)
48 | Cleaner (Crane, Truck, Cinder for ash Pif),
48 Cartman,
50 | Carctaker (Bridge),
51 Carrier (Water),
52 Chowkidar,
53 Concrete (Hand Mixer),
[ 54 | Daffadar,
55 | Driver (Bullock, Camel, Donkey, Muls),
A6 Flng Man,
57 Flagman {Blast Train),
58 Khalasi not attending to machines
54 Gangmen,
il Gatingman (Permanent Way),
61 Handig Man, Jumper Man,
a2 Kamin {Female Wark),
63 Khitlas,
64 Bridge,
65 | Electrical,
6 Maring,
& | Mopkh,
ah Store,
64 Steam Road,
70| Sham, r
Tl Roller Survey,
72| labourer (Garden),
73 | Mardoor,
74 Hole Cutter,
75 Lowry Trainess,
Th Petrolman,
T Searches,
T8 Signal man,
79 Strikers,
80 | Vaks Controllzr,
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2l Cleanar -
82 Dresser / Dressing Mazdoor
a3 Loader
B Mizdoor (Male/Female)
B3 Muessenger (Male £ Femala)
#6 Tramimer
/7 Caretaker {excapt in Copper, Chromite and Graghite mines whers 7 is semigkilled)
L Office Peon /Peon (except in Bauxite hdines)
80 Swesper (Male / Femals)
g0 Carrer
4] Wumber Taker
92 | TrollyTriper
23 Water Carrier
[ Esrth Cutter =
95 Survey Khalasi
%6 | Crats Man, )
ot Comercte {(Hand Mixer)
98 | Dismantling stocks
§g Lampmuan
100 | Beldar/Beldar {Canteen)
101 | Coalie
102 | Peon
103 | Cook-halper
104 | Office Boy
i Cancry Waorker
106 | Jelly Maker )
107 | Gwver burden Remover
IDE | Wasle removing mazdoor
10 | Unloader
118 | Excavating Labour
11 | Digger
HiZ | Buicher
113 | Atender
114 | Laowry Helper
115 | Surface oader
116 | Wood Cutter
117 | Surface Mukar
118 | Under Ground Mukar
(119 | Suiker (Moplah gang),
120 | Tall Boy,
121 | Tike
122 | Person employed in loading and unloading
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123 Person employed in sweeping and cleaning and other categories by whatever rame called which i oF
unskilled npture
124 | Any other Category of Employess by whatever pame called which are of unskilled natire.
S.MNo SEMI SKILLED

I Assistant (Chowdhary)

7 E.ﬂ_:m:tum (Bull-calying lincs, Chowkidar, Chaif cutter, Hostel, Dry Stock, Grain crushee, Pamp,
3 Stable, Yard Stock)

4 Assistznt-Pliumber

5 Attendont

b Bhisti

) Brander

B Bullman = F
9 Buttafiman

10 Coachrmin

11 Cobhler

2 Cultivator :

13 Daltry

4 Deliveryinan

15 Dlwbi

16 Dresser

17 Firenan

i Gowala

i) Hummerman

20 Helper {Blacksmith)

a1 Helper

22 Jamadar (siand)

23 Tamaudar =

24 K hiulasi

23 Mali Sanior

26 Mata!Misiry

27 Mazdoor (Titerate)

T} Malband v i
20 Dilman

Ploughman =

3l Viackers

32 Supervisor 73

i3 Thatcher

34 Valveman

i3 Valveman (Senior)




& \g

36 Wireman fixing tin cables = =
- R e
T8 Dhimadess
39 Frash
40 Hacksaw man 1 :
il Helper (foceo-CransTrock)
3 Manjhee ( Boatman)
43 Belchawala
Re Muccadam {withoul compeiency certificate under Mesalliferous Bulldozer Driver Mines
Kepnlations, 1961)
[ 43 Bivisth (with PAUShi}
46 Boatman (head) T T T g
T Breaker,
45 Breaker (Stone, Rock, Rock Stone, Stone Menal
458 Canweaver -
L1 Chainmani Hesd)
51 Charpoy-Stringer
27 Checleer
23 Cracker
7} Dallyman
af Assistanl
56 Diriller
57 Driver (Skin) %
1.1 Excavaior P o
%% | Fervoman
" 60 | Fireman (Brick Kiln, Stcam Road Rollery
61 | Game Kecper
2 Ghasami '
63 Classman ==
B Grater
63 Grenser-cum-Fireman A
i Girinder
67 Hammesman
68 Helper { Artisan))
69 Helper {Savover)
0 Fsyman
70 Khalasi (Hewd Survey, Rivertiers-Moplsh Gang, Supervisory)
T2 Labourer {Rock-Cutting)
i Lusear
14 Mali {(Head)
TS Stockers wnd Boiberman
T6 | Thoombanan (Spade warker) 1
T Tindals

-



e

TR Trolbyman {Head Mator) 2

79 | Fiter (Assistant Semi-Skilled)

B0 Jumodar (Semi-skilled)

£l Bate (Stone)

52 Kasab

83 Khalusi (Stroctural)

k4 Macalchi P.M. Mates

E ] Mimer

&y Untrained Mate/ Mining Mate/ Mate without Competency certificase Under Meralliterous Mincs.

HBepulations, 1961

87 | ButlerCook

a8 Breaker {using mechanical appliances)

89 Crech Aynh/Ayah/Usirained Crech Attendant

i Assistant Driller 2]

al Oilman'Oiley

a2 Chowkidar’ Watchman

72 Helper (Mason, Carpenter, Blacksmith)

oL Tindals

95 Topas

OG Topkar (Big Stone Breaker)

a7 Trollylamadar

8 Winchman

a9 Attendance-keeper 3
100 Assistant Wircmnan

[0l Mate

102 Mate {(Blacksmith, Road, Carpenter)

i Engrine Driver andior Feeder

104 Fitter

105 Gang

104 Mazdoor Mason

107 | Permanent Way == |

10E Pump-Driver, Turner)

G Mazdoor (Heavy-weight)

(HL1] Charge-man

11 Mistri (Head

112 Muccadam

113 | Mightguard L

£ Runner {Post dak)

| § i Crilman

HE CRIBTY man

17 Quarry Dperator

Nk Stoneman

g Stocker
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120 Thatcher
121 Fump Attendant
1 Bearer
[23 Breakman
124 Crowlder Min
125 Laboratory Hey
26 Poil=mansancummny
127 Stone mines and other cateogires by whatever name called which are of semi-skilled natre
128 Any other Calegory of Emplayees by whatever name called which are of Semi-skilled natire.
S.MNa SKILLED
| Artificer {Class-11, [11, V)
4 Blucksmith
B Blacksimith (Class (1}
4 Boilerman
3 Carpenter = |
i Carpenter (Class 1) Carpsnter-cum- Blacksmih y
T Chowdlizry
8 Driver =
g Driver (Engine Tractor, M.T Motor)
14 Elsctrician
11 Filter
| ¥] tlason
13 Mason Class {1
4 Misching hind {Class 11, 111, V)
15 Machineman
6 hate Gr. | (Senior)
17 Mechimic
15 Milk Writer
19 Mstry (Head)
20 floulder
21 Muster Writer
33 Operator (Tube-well)
23 Paméer
24 Flumbsar
25 Welder
b Upholsterer
zT Wireman,
8 Chipper
29 Chippar-Cum-Grinder
W Coolk (Head)
ER| Drriller
32 Mwiller (Weall Rerine)
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a3 Eriver{Loco/Truck) |
14 Elestrician { Assistant)
35 Meahanic (Tubc-Well)
kTS Mistry(Stcl, Tube-Well, Talephone)
I Meter Reader
38 Muterorogical Observer Nayghan
3g Dpzraor (Batching Plaot, Cinema Frujnnl:.ﬂlanqj".iluli. Compressor, Grane, Dorrick, Diesel
Engine, Doser, Dragling Drill Duember, Excavator, Fork Lifl Generator, Grader, Jack Hammet and
Payment breaker Loader, Purip, Pile D&Fl.rlng.ﬂm'upper, Sereaning Plant, Shoval, Tractor,
Yibrator, Weight Batchar, Railway Guards, Repairer { Bateny)
40 Sharper/Sloter
41 Sprayer (Ashalt) Station Mester
= 43 Sarveyor (Silt)
43 Trades-Man
RE Trasn Examiner
435 Turmen Ml ler
46 i'}nvulmllun' 3]
47 Sawyer
48 Sawyer (Selection Grade Class 11} Serang
44 Serangpile
30 Driving Pantooms with Boiler
= as] Shapesman
3] Shift-incharge
53 Spravimnan = B
4 Sprayman (Rosds)
55 Stone Culter
56 Stone Cutter (Selection Grade, Grade 1, Class 11) i
57 Stone Chisler
8 Stone Chisler (Class 11)
55 Stone Blasterer
ol Sub-Overseer (Unqualified)
6l Surveyors
G2 Pump Driver =]
3 Pump Driver (Sekection Grade), Grade [1-and 111, Class 11)
i Pump Diriver (Selection Grade, P.E., Driver,
63 Pumpman
i Pumpman I:.-‘.';.;.'a.lﬁlﬂﬂ.l}
67 Plumber
68 Polisher {with spray) Grade 11
& ] Hatan Wan
70 Rivet Cutter { Assistant)
T Rivatter
3 Rivetter fCutterh




= Rood Inspector Grade 11, Railway H::ll_a}ul' e
4 Bod Beader 1]
75 Haulage Operator
Th Dispensary Attendant
I Waork Sakar
Th Mica Cuiter Grade -1
79 Dresser Grade -1 Bica
&0 Supervizory Fireman
81 Fircman only in Mines =
B2 Compressor Driver
&3 Pump Man Driver 96, Grinder in Mica Mines
g Surveyors {Assistand)
&3 Tuilor —~
s TailonUpholstry)
&7 fnuwpruyur 5
BE Tar m=n
g9 Line Man
5 Tiler Class 11
q] Wall{Floor, Reol)
o3 Tiler {Selection Grade) :
23 Tin-Smith
o Tin Smith{Selettion Grade, Grade 1F and [, Class 1) Tinker
05 Well Sinker
[ Aszistant Mistry —
0y Armature Winder Grade-I1 and I1]
b Bhandari
L Blacksmith
o Bincksmith {Sclection Grade, Grade LI, 111, Clags 11 and 111}
T Al Boilerman
12 Boilerman Grade 11 and 111
103 Boiler Foreman Geade 11
104 Work (Assistant)
(LIS Brick Layer
Lk Bricklayer {Selection Grade, Class [[)
107 Blaster
|08 Chowkidar {Head)
108 | Security Guard (without arms)
2 110 Carpenter ol

Curpenter {Sebection Grade, Grade 11 and 11, Class | and 1 Assistant

1z

BLM. Rowed

k]

Cabinet Moker

I

Crneman
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116 Cutter Maker Chargeman, Class 11 and Class 111, Carpenter Ordinary) ==
117 Checkder (Junior)
NE Chick Maker
[ Chickman (Junier) Concrete Mixure Mixer
124 Copcrete Mixure Oiperator
121 Cobller ==
122 | Coremaker
123 Diriver
124 Diriver Motor Yehicls -
123 motor Wehicle Selectinn Cirde —=
126 dlator Ef:ur:}'
127 Motor-Lomry Grade 11
128 Loary Crrede 11
Sy Diesel Engine
130 Diesel Engine Grade 11 =
131 Mechanical Road Roller [.C. and Cement Mixer cic.
132 Road Roller .
133 Road Roller Driver Grade 11
Driver (Engine Static Stone Crusher, Tractor/Bull Dozer, Steam Rond Roller, Water Pump,
MMechanical Aszistant. Fond Boller, Mechanical, Steam Crane, Tractor with Bull Doaesr
134 Mechanical, Transport, Engine Static and Road Roller Boiler Attendant
135 Enginc Operntor (Stone Cursher Mechanical)
136 Distemprer, Blectrician, Electrician (Grade 11, Class 1} and Class 111) ==
137 Fitnes
= Fitter (Sebection Grade, Grade 1 and [11) class 11 and 111 Assistant, Pipe class 11, Pipe Line ending
3R Fars for
139 reinforcement Cam-mechanic, Mechanic and Plumber)
140 Gharami (Head)
141 Glazier
142 Hole Dirfltar for Blasting,
143 Toiner
44 Toiner (Cable,Cable Grade 11} i
145 Lincman (Grade L1, igh Tension/Low Tension)
146 Mason
147 Mason { Selection Grade, Grade 11, 1] and Class B Mistry)
148 Stone (Stone Class 1, Brick Work, Stone work)
149 Brick-layer
|50 Tile Floormg
151 B.I.M Muccadam (Head)
152 Stone culting
B Ordinary Machanis
s Mechanic
155 Mecianic (Class I1, Alr conditioning, Air conditioning Grade 11
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157 Road Raller Grade 11
I58 Assiziont, Radio)
159 Mangon {Gharami)
1640 Mistry
11 Mistry Grade II, Air comditioning Grade 11, P, Way, Survey, Santras Waorks)
142 Mason Class A
163 Moulder =
64 Maulder {Brick, Tile)
165 L Painter
[ 65 Pamter (Selection Grade,Grode (1 and I11, Class 11, Assistant Lotler and Polisher, Polisher. Rough)
167 Plactorer
168 Plasterer (Mason Grade 1)
4% hF'lumher
170 Plumber (Selection Grade, Class [, Assistant Lolter and Polisher, Rough), il
171 Plastercr
T2 Plasterer (Mason CGrade [1)
I Flumber {Selection Grade, Class-I, Assistant Senior, Junior, Misry Grade IT)
174 Plumbing Mistry
175 Plumber-cum-Fitiar
176 Palisher
5] Polisher (Floor)
178 Sirdhar Lathe Man
179 Gealogist =
180 Trailors
181 Tummer 1
1682 Lipholsterer
153 Upholsterer (Grade 11 and 111 1
84 PMainter Spray (Class 1)
185 Wood Cutter
I Wood Cter Section Grads
187 Wood Cutter Class 11 =
58 Worle Sircar
189 Welder
190 Adrwinch Haulage Operator
191 Aato-clectrician
|2 Painler
193 Blacksmith
" 194 Tailor
o5 Compresior Operator
|95 Blaster/Shol-firer
|97 Dleives
193 Head cook
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I 200 Carpenter —
20 Conarete Mixer Operator
L Compressor Attendant
203 Air Compressor Attendant =5
204 Tractor Driver
205 Vehicle Dover
206 Clemist and Assistant Chenmiat 2
207 Sub- overseer (ungualified)
2014 Diriller
209 Hondhele Diriller
210 Dirill Mechanic
211 Dviver Auto
212 Electriciin
213 Wirelesss Operator Asst, Foreman
214 Foreman
213 Fitter
21 Fermy Driver
¢4 i) [asiser Loco
218 Super Foreman
219 Hoist Operator
220 IMCE Dhiver
53] Driver
o ] Laseor Diriver
223 Loader Upcrator
224 Linesman
225 Mechanic! Machinist il
226 Mnzan
L1 Mid Wit
228 Tinsmith
20 Supervisory Mechanic
230 Pump Attendant oaly fn Gypsum, Barytes and Rock Phosphates g
231 Pump Operator/Driver ]
232 Mining Mate with competency certificate under Metalliferous Mines| Regulations, 1961,
213 Mistry
734 Skilled Mazdoor
2% Turner
236 Senlor Mechanic
237 Plpe Fitter
218 Supervisor
239 Dvafls Man
240 Wireman
241 Timber Man/Timber Mistry Elect,
242 Stone Crusher Operiior
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243 Crisher Opemios S
244 floatlder
245 Welder
246 Operator
T 27 Work Mistry b
248 Engine Diiver
245 Mining Engine Driver Grade -1l :
250 Engineman
A1 Valveman
[T Cutlsr
153 Winding Engine Driver Grade - 11
T o2 Security Guard (Unarmed) /Head Chowkidar
255 Shovel Cperator i
236 Limgo Loader Operator
257 Burface Supervisor
=L Dozer Operator
239 Campressor Driller 3 =
260 If:'_uu::ﬁ_‘l"raﬁm Chpasisabor
261 Bigiler Man (with Cerificate)
252 Machinery Attendant
262 Air-conditions Mechanic
264 Crech Attendant only in Magnesite, Manganese and Mica Mines
205 Power Shovel Operator
[ 266 Power and Pump Hewss Operator
267 Miner Grade - 1
[ 268 Tractor Operator 80, Tub Repairer 1. Lathe Mistry
T 260 stationery Engine Attendant 83, Generator Cperalor 84, Leading Foreman
270 Diesal Mechanic .
Tl Ferro Printer cumm-chairmian
L Wihite Washing s Colour Wiashing han
273 Operatar Pneumatic Tools, Cperator (Filtar) r
T Boreman
275 Borer =
276 Wireman {Grade 11 and 111, Meéchanic, Elecirical)
277 White Washer
278 White Washer {Selection Grade, Clazs [1)
L Winsinan
7380 | Welder (Class 11, Bridge work)
281 Welder gas i
282 Muccatam (with Competency Certificate under MetalliferousMinesRegulations, 1951}
283 Security Guard (without armsjand other categories by whatever name called which are of skilled
natire
784 Assistant {Farm) ;
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283 Assistant (Cashier) =
286 Librarian
287 Telex or Telephane Operatar
735 Hindi Translator
289 Telex or Telephone Ciperator =
2% Hindi Transkator
291 Accounts Clerk
202 Clerks
203 Computer/Data Entry Orperator
g Jfﬂqﬂmam Operator, Typist
295 Store Attendant
296 M. C. Clerk
297 Munshi (Matriculate, Non-marriculats)
208 Store Clerk (Matriculate MNon-malrioulate)
250 Store Keepeor
300 Store Keeper Grade I, Grde 11, (Matriculate) r
3 Tine I eeper
302 Time Keeper (Matriculate Non-Matriculate)
103 Book Keeper
34 Work Munshi
305 Waork Munshi (Subordinate)
306 Mugazine Clerk
307 Teller Clerk
108 Store clerk
300 Tally Clerk
310 Shore Issucr )
3N Tool Keeper 4
32 ComputerDate Entry Operator
313 Record Keeper
34 Tracer
313 File Clesk
I Register Kesper
317 Time Keeper
318 Clerk
310 Munshi
320 Typist und other cateogises by whatever name cailsd which are of clericel nature
£ | Any other Category of Employess by whatever nume called which are of skilled naturs,
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5.ND HIGHLY SKILLED

i Artificier Class |

2 Blacksmith Class |

3 Carpenter Class |

4 Machine

5 Hand Class |

[t Mason Class |

7 Mechamic {Sznioi)

§ Painter (Grade [, Class I, Spray) Plasterer (Mason) Class |
5 Plumber (Head, class 1)

L Pistry Girade 1

Il Polisher (with speay Grade 1)

12 Raoad Inspector Grade |

13 Sawyer Cinss |

(o SroneCulier Clasz |

E5 Stone Cutter Grade |

L4 Stone Chisker Class [

17 Stone Mason Class [

15 Sub-Owverseer (Qualified)

9 Tiler Clazs |

b7 Tinsmith Grade | and Class |

a] Uphelsterer Grade |

22 Varnisher Clazs |

71 Welder-Cum-Fitter and Air Conditioning Mechanic
77 Welder (Gaz) Class |

&5 White YWasher Class |

26 Wireman Grade |, Class |

27 Wood Cuites Class [

78 Girinder { Tool) Grade 1

e Operator (Batehing Plant Grade [}
] Leader Grade |

3l Pile Driving Grade |

32 Pump Grade

EER Scrapper Grade |

34 Screening Plane Grade |

35 Finp Grade |

36 Serapper CGrade 1

Cecurity Chlares fwith mome
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2
g Armature Winder Grade | -
39 Blacksmith Grude | and Class |
40 Beilerman Grade 1
4] Biodlerman Foreman Girade 1
43 Brick Loyer class |
G K Cable Faier Grade |
R Carpenter grade I and Class |
45 Celo Culter and Decorator
4G Chargemsan Class |
47 Checker (S} Driver Lorey Cirade I
48 Motor Larry Grade |
49 Motor Vehicle Class | and Diesel Engine Grade I
a0 Road Roller Grade [
] Pump Cluss Ebectrician Grade | and Class I/ Geade |
52 Fitter {Grade 1, Class [)
53 Pipe Class 1 (Head) =
34 Foreman{Assistant) Line Man Grade | Mason (Skilled Grade 1, Class 1)
35 Masi Rig
55 Mechanic Class | and Cluzs 1]
57 Mechanic (Diesel Girade | and Road Roller Grade T
38 Air-conditioning Grade 1'Class [, Mistry Grade |
59 Mistry {Air-conditioning Gradea 1)
i} Crhverscar
&l Overseer (Senlor and Junior)
B2 Drageling Geade |
63 Drill Grrawde |
&4 Dumper Grode | =
[ Excavator Grade |
it Fark Lift Grode I
a7 Gienerator Grade 1
68 Rigger Grade |
6 Rigger Grade 11
T0 Clirpar/Shetter Grade |
71 Shovel and Dragline Tractor Grada |
- Tradesman Class | ~
3 TurmerMliller Cirmde 1
== Work (Assistant) Grade 1
T Compounder
6 Surveyor
77 Winding Engine Driver
78 Operator (Heavy Earth Moving Shovel and Bulldozer)
70 Head Mistry
20 Staff Murss wi.:lh Dripioma
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2l Drill Operator other than Jack Hammer

B2 Electrical Supervisor with Competency Certificate
B3 Linderground Shifi Boss

B4 Head Mechanic

RA Clualified and Experienced Weldir

B bachine Tool Mechanic

27 Mechanical/Plant Forerman

B Mining Supervisor

89 Vocational Training Instructor/ Teacher

90 Head Elecirivian

L | Accountang

g2 Steno with 7 years of service

o3 Store [ncharge

o Shift Incharge

25 Supervisor

% Incharge of Watch and Ward

07 - Security Guard {Armed)

aa Crane Grade [

100 Diesel Engine Grade |

a7 Diozer Girade |

10z Clarnp Shell Grade |

iE] Compwessor Grade 1

[ Grader Grade |1

14 Tractor Grade | 4
106 Vibrator Grade | 3
107 Sceeaning Plant Grade |
108 Shovel Grade [

Lo Shove] snd Dragline

110 Tyrevulcanser Grade |

11

: Security Guard (with Armsjand offier entepories by whatover name called which are of Highly-

akilbed mature

12

Any other Category of Employees by whataver name called which are of Highly-skilled nature,

&




Register of Wages, Dvertime, Fine,

A0
FORM-|

[5ee rule-17 and rule-41{1), {2} and 131]

Hame of the Establishment:

Mame of the Owrar

Deduction for damage and Loss

Name of the Employer:

* 'fj 212

PANSTAN of the Employer:
Labour identification Mumber (LIN):
Br, Mo in Nameof | Designntion | Durstion wPayment | Wage | Total Toial Rales af WHRES
Employes the i o Wipes Perind | o, of overtimg |
Regisier empliyee | Department (Monthiy/Formighly | Fram- | days (heciars Basic | DA | Allowamnce:
E Ta witked wiarked o
.ﬂﬁml}u'muymnx durlng | prodection in
e the | cuseof picce
perine workers)
] 2 3 i 5 i 7 B 5 |' T
[ Overtime Mature of acts | Amoani of Damage ar Amount of Tidal Dinte af Attencince
cinring il omEssian fine loas cogged deduiin amount g Paymen| _
fier which fine Emposed e the Fram wappes Winpes Date | Sienature
imposcd with employer by pid
date neglect or
M defaudtof e
A _'__.-""-' employie
i | —
i ] (F] I3 4 K] 16 17 F] T
L
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FORM-I
[Seerule 39]

[SINGLE APLICATION UNDER SUB-SECTION {5} OF SECTION 45)

HEFORE THE AUTHORITY APPOINTED UNDER SUB SECTION (1) OF SECTION 45 OF THE
CODE 0N WAGES, 2019 (29 OF 2019)

BN s BREA.........
Applichtion Mo-....., o e S e e R o
Between ABC and (State the VRN . o Y it e Vanrd e i D T

{Through employees concerned or registered trade unjon or Inspactor- eum- Facilitatar
L e L 1 L e

The application states as Follows:

(1) The applicani(s) whose name(s) appear in the attached schedule was/were/has/have been employsd

o S B N (- 117" 1311 7 Sestablishment)
Shrifhds, ......engaged 0 s ganaid {mature of work) which is‘are covered by the Code on
Wages, 2019,

() The opponent(s} izfare the aployar(sh within e meankng of section 2(1) of the Code on
Wemas 20049,

(3} {aiThe applicant{s) has' have been paid wages at bess than the minimum mtes of
wiges  fixed for their citegory (calegories) of employment{s) under the Code by Rx.._.
.............. Par dny for the perind(s) from................ ... N e s g e

G} The appllcant(s) hae! have not been paid wages at Bs.... ... Par day for the
woekly days ofrest fromita. .

(b) The aopplicani{s) hos' have not been paid  wages st overtime rate(s) for the period

(=) The applicant(s) hashave not been paid wages for peviod from................ e

(d) Beductions have been mude which are in contravention of the Code, from the wage(s)
of the applicant{s} as per details specified in the annexure appended with this application,
(2] The applicant{s) has/have not been paid minimum bonies for the BCCOUNEINE YEr, e
(4} The applicant(s) estimateds) the value of relief sought by him/ them on each nmount ssunder:

{33 The applicani(s), therefore, pray(s) that a direction may be issued under section 435(2)
of the Code on Wages, 201 $for.

(2) payment of the difference between the wages payable under the Code and the wages sctually paid,
{(b) payment of remunertion for the days of rest

() puyment of wages ot the overtine mies,

(d) compensation amounting o Bs..................... o

(&) The applicant(s) do hereby solamnly declare(s) that the facts stated in this application
nre true to the best of his/their knowledge, belief nnd information.
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Signature - of. thumb-impression of thi emplayed
persons), or afficial of 2 registered trade union duly
authorized or Inspector- cum-Facilitator,

Note: The applicant{s), if required, may append annexurss containing detalls, with this application.
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FORM il

{See rule 40)

Appeal under Section 49(1) of the Code on Wages, 2019 Bofore The Appallata Autharity under the Code on 'Wages, 2018

L T S A Fah

A.B.C

C.OE.
B T T et o od e eV st o € e e o e P e £ £ S STV A ey g ey ey o 21
BETAILS OF APPEAL:

|. Particutars of the erder against which the appeal is made
¢ Mustiber and dage:
The autherity wheo has passed the impugned arder:

Arnount awarded!
Compensation awarded, ifany :

3, Facts of the case;

ciimimpmaner APPELLANT

e EESPONDENT

(Glve here 3 condse statement of facts in & chrenological order, each paragraph

containing as nearly as possible a separate issue or fact).

1. Grounds for appeal:

4. Matters not previously filed or pending with any other Court or any Appellate Authority:

The appellant further declares that he had not previously filed any appeal, wril petition
or suit regarding the matter in respect of which this appeal has been made, befora any
Court or any other Authority or Appellate Authority nor amy such appea, writ petiticn or

st Is pending before any of them,

5. Reliefs sought ;
in view of the facts mentioned above the appellant prays for
tha foliowing relief{s) :— [Spacify below the rellafis] sought]

. Lizt of enclosuras:
1.

F5

Signature of the appeliant




For office ude

Date of filng of

Drateof raceipt by post Repistration Ne.

Authonzed Signatory
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FORM IV
[See rute 41(3]]
EMPLOYEE REGISTER
Wame af the Establishment: Mame of the Employer;
Hame of the Dwner PAN/TAN of the Employer;
Labour Identification Mumber [LIN):
St | Emploe | Mame | Semmame 1 Gender | Father's | Duic | Malicnality | Pducetrn | Dmie Desig- Categriry Typa of
P Cuode ! al Level aof nateas | (RESSEA | Employ
Bith Joining G mead
I v
1 2 ] F1 [} & 7 B 3 10 ] 12 i3
Mohile UAN PAN ESIC | AADHAAR [ Bank | Bank | Branch | Presem | Permanent
IP Al (IFSC) Adidess
L1 8
F ok 15 T3 7 18 £ ) 21 22 pa]
Service Book | Dateof | Reason for Mark of Pt Specimen Remarks
No, Exit Exit Identification Signanire/Thumb
Impression
24 13 2 2T 24 29 l Hi

l‘liﬁ. Vi

*(Highty Skilled/Skilled,/Sem| skilledUnskilled)



Date of issua:

36 (_ 1I

FOiRMA W
[See rule 43]
WRGE SLEP
MName of the Establishment........ .. Aceingge s e
1. Mameof emploves :
1. Father's /Spouse name &
3. Drosigmation:
4. TJAN:
5 Bank Aceount Mo.:
6, Wage perind:
7. Rate of wages payable:  a.)Basic b.)DLA. c.) other allowances
8. Total nttendance/umit of work done:
&, Overtime wapges:
10, Liross wiges payoble
I'l. Total deductions: a.} PF b, ESI &) Others
12, Met wiges paid:

Employer / Pay-in-
charge signature
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=l
=t
LA

FORRM W1
[See rule 44]
APPLICATION UNDER SUD-SECTION [4) OF SECTION 56 FOR COMPOSITION OF OFFENCE

. Mameof applicant :

¥, Fathers /Spoaige name

Y. Address of the applicant

4. Particulars of the DFfenTe w. wmwmimisssmiaisge s

3. Seciion of the Code under which the offence is commitied

6. Maximum fine providad for the offence nder the Code

7. Whether prosecition Apainst Liwe applicant 1% pending ar

e A T R el -

8. Whethertheoffenceisfirstoffenceortheapplicanthadcommitie danyotheroffencepri
ortotheoffence. 1fyea than, full details of the prior offence.

Dated:

Applicant (Mame and signature)




